Title: Reported a message received from Rajya Sabha that at its sitting held on 3rd December, 1998, Rajya
Sabha passed the Delhi Development Authority (Validation of Disciplinary Powers) Bill, 1998. Laid on the
Table the Delhi Development Authority (Validation of Disciplinary Powers) Bill,1998 as passed by Rajya Sabha
on the 3rd December, 1998.

1202 hours

SECRETARY-GENERAL.: Sir, I have to report the following message received from the Secretary-General of
Rajya Sabha:-

"In accordance with the provisions of rule 111 of the Rules of Procedure and Conduct of Business in the Rajya
Sabha, I am directed to enclose a copy of the Delhi Development Authority (Validation of Disciplinary Powers)
Bill, 1998 which has been passed by the Rajya Sabha at its sitting held on the 3rd December, 1998."

2. Sir, I lay on the Table the Delhi Development Authority (Validation of Disciplinary Powers) Bill, 1998, as
passed by Rajya Sabha on the 3rd December, 1998.
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COMMITTEE ON WELFARE OF SCHEDULED CASTES
AND SCHEDULED TRIBES

Action Taken Reports and Reports on Reservation
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STANDING COMMITTEE ON COMMERCE
Thirty fifth and Thirty Sixth Reports

SHRI MURASOLI MARAN (MADRAS CENTRAL): Sir, [ beg to lay on the Table a copy each (Hindi and
English versions) of the following reports of the Standing Committee on Commerce:

(1) Thirty Fifth Report on India and the WTO; and

(2) Thirty Sixth Report on Development Potential of Commerce in the
North Eastern Region.
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STANDING COMMITTEE ON TRANSPORT AND TOURISM

Thirty Fourth
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STANDING COMMITTEE ON TRANSPORT AND TOURISM

Evidence
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